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IN THE CENTRAL ADMiNlSTRATlVE TRIBUNAL ,JAIPUR BENCH;JAIPUR./ |
* Kk %
Date ci-Decisicn: 18.7.2000
OA 37/95° _
Ninwa Ram, last emplcyed as Khalasi, T.Nc.7821, PrCGUCtjon Shcp, Western

-Railway. Kcta.

ees Applicant

Versus
1. Union of India thrcugh General Manager, Western Railway, Churchgate;
Mumbai. ‘
Z. Chief Werks Manager, Kota Work Shop, Western Railway.
3. Producticn Menager Oso Chief Werks Manager, Wagcn Werkshep, Kota,

Western Railway.
4, Asstt .Works Manager 0/0 Chief Works Msnager, Wagcn Werkshcp, Kota,
Western Railway. '
- ... Respenents
CORAM:
HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER
HON'BLE MR.S.BAPU, ADMINIélRATIVE MEMBER

Fcr the Applicant : e« Mr.Shiv Kumat
For the Respondents ... Mr.S.S.Hasan
ORDER

PER HON'BLE MR.S.K.AGARWAL, JUDICIAL MEMBER

In this OA the relieis scught 'by the applicent are as fcllowe :-

"i) That the impugnec¢ crder &t.7.1.93 (Annex.A-1) NIP ifcr penalty ci
remcval ircm service and appellate corder Gt.16.4.93 (Annex.A-2)
ang any cther acverse crder if passed cn his reviesion petition
may be deélared-illegal and the same may be gquashe¢ ané¢ the
applicant allewed all the consequentiai beneiits.

ii) Any cther crder/Qirecticns relieis may be passec in {avcur cf
applicant which may be Seemed {fit just and prceper under the
facts an¢ circumestances ci this case.

iii) That the cost ci this application méy bé awarcéed."

2. ihe learned ccunsel fcr the applicant, during the course o1 arguments,
submits that the applicant has filed & review petiticn uncer Rule-z5 ci the
Railway Servants (Discipline & Appeal) Rules, 1968 and the same has nct been
Cispcsed cf sc iar. He =eeks a Cdirecticn tc cispcese cof the revision
petition within a speciiieé pericc.
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3. lln view oi the cubmission made b§ the - learned counsel icr the
applicant, we dJirect respcndent Nc.2 i.e. Chief Works Manager, Kota
Werkshop, Western Railway, tc cecidesdispese c¢f the revision petiticn filed
by thé aﬁ@ﬂicant dated 26.6.93 on merits by a reascned and speaking créer

' within a period cof twc mcnthe ircm the date of receipt cf a copy ci this

crder, if the same has nct been Cisposed of so tfar. The applicant shall be
at liberty tc approach the proper fcrum in case he ileels aggrieveé by the
crder passeC on his revisicn petiticn. o

4. With the abcve directicns, this OA is dispcsed of with nc créer as tc
cests.
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(S.BAPU) (S.K.AGARWAL)

MEMBER (A) ' MEMBER (J)



